FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF BLD METAL AND ALLOYS PRIVATE
LIMITED

RELEVANT PARTICULARS
1. | Name of corporate debtor BLD METAL AND ALLOYS PRIVATE
LIMITED
2. | Date of incorporation of corporate 21" May 2015
debtor
3. | Authority under which corporate ROC Delhi
debtor is incorporated / registered
4. | Corporate Identity No. / Limited U27100DL2015PTC280585
Liability Identification No. of
corporate debtor
5. | Address of the registered office and | Khasra No.-781/3, Gali No.-04, Mundka
principal office (if any) of corporate | Industrial Area, West Delhi, New Delhi,
debtor Delhi, India, 110041.
6. | Insolvency commencement date in 03 June 2026, whereas the order was
respect of corporate debtor uploaded NCLT website on 05" June 2026.
7. | Estimated date of closure of 30" November 2026
insolvency resolution process
8. | Name and registration number of the | Sumit Shukla
insolvency professional acting as IBBI Registration No - IBBI/IPA-003/1P-
interim resolution professional N00064/2017-18/10550
9. | Address and e-mail of the interim Address: B-4/702, Krishna Apra Gardens, Plot
resolution professional, as registered | No 7, Vaibhav Khand, Indirapuram,
with the Board Ghaziabad - 201014
Email: sumit_shukla@rediffmail.com
10. | Address and e-mail to be used for Correspondence Address:
correspondence with the interim Office No 401, Tower - C, I-Thum, Plot No A-40,
resolution professional Sector-62, Noida 201301.
Process email address: cirp.bld@gmail.com
11. | Last date for submission of claims 17" June 2026
12. | Classes of creditors, if any, under As per the information available at present,
clause (b) of sub-section (6A) of the Corporate Debtor does not have Class of
section 21, ascertained by the Creditors
interim resolution professional
13. | Names of Insolvency Professionals | As per the information available at present,
identified to act as Authorized the Corporate Debtor does not have Class of
Representative of creditors in a class | Creditors
(Three names for each class)
14. (a) Relevant Forms and (a) Relevant Forms are available at
(b) Details of authorized https://ibbi.gov.in/en/home/downloads
representatives (b) Authorized Representative — Not
are available at: applicable

Notice is hereby given that the National Company Law Tribunal, New Delhi Bench VI has
ordered the commencement of a corporate insolvency resolution process of the BLD METAL
AND ALLOYS PRIVATE LIMITED on 03" June 2026 whereas the copy of the orders was
uploaded by the NCLT website on 05™ June 2026.



The creditors of BLD METAL AND ALLOYS PRIVATE LIMITED, are hereby called upon to
submit their claims with proof on or before 17" June 2026 to the Interim Resolution
Professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorized representative from among the three insolvency professionals listed
against entry No.13 to act as authorized representative of the class [Not Applicable] in Form
CA.

Submission of false or misleading proofs of claim shall attract penalties.

Name and Signature of Interim Resolution Professional
Digitally signed b
SUMIT  siiurshukia
Date: 2026.06.05
Sumit Shukla SHUKLA 13:366:1 1405'30'
IBBI Registration No - IBBI/IPA-003/IP-N00064/2017-18/10550
AFA Valid till 31.12.2026

Date and Place: 05™ June 2026 at Noida
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EHOULA LG FAMCE LITED R FORM A I <\irC SMFG INDIA CREDIT COMPANY LIMITED LA
Anea Salal, Sedapes, Crannai-6000TS. | —— PUBLIC ANNOUNCEMENT " |II-J'.].i|.I.1'.'r¢|.1i'- Corporate Office: 10th Floor, Offica Mo, 101,102 & 103, 2 Nodh Avenug,
Cosfacl No.: ALM - Brajesh Avazisi - 59183 01685 | {Under Regulation € of the Inselvency and Bankruptcy Board of India v s e renem IGO0 MY, Bandra Kurla Complex, Bandra (E), Mumbai - 200051 Hj
RAM - Harigh Yaday - T060411785; CLM - Ravl- Inzolvency Resalution Process for Corporate Peraona) Regulations, 2016 Turning dreams info reality
2020048581 | CAM - Lalil Pamear - 8537000044 FOR THE ATTENTION OF THE CREDITORS OF BLD METAL DEMAND NOTICE
PUBLIC NOTICE OF PHYSICAL POSSESSION AND ALLOYS PRIVATE LIMITED UNDER THE PROVISIONS OF THE SECURITISATION AND RECONSTRUCTION OF FINANCLAL OMAXE LIMITED

OF IMMOVABLE PROPERTY ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 [“ihe Act") AND THE

RELEVANT PARTICULARS

CIN: L74895HR1985PLC051918

To, 1. Mr. Kuldeep Kumar. borrower 2. Mrs. 11 |Mame of corporate deblor ELIJ HETHL AHD ALLOYS PRIVATE LIMITED I SECURITY ENTEREST |ENFORCEMENT | RUILES, 2002 ("the Rubas") Regd, Office: 13-B, First Flogr, Omaxe Celebration Mal,
Mamta Devi 3. Mr. Powanm Kumar...co- ;.: | 31,-_ ,Sf nwmm"m ol i ,-,-,mr-mﬁ ,j,phmr i ;_:-1 MH.I dlﬂ“ ; Tha undarsgnid baing s authorzed oficer of SMFG INDIA CREDIT COMPANY LIMITED (SMFG Sohna Road, Gurugram-122 001, {Haryana) | Tel: 91-11-41893£00
borrower. Vill Himmatpur, 23, Hapor, Urban, |;: TAUmority under which corporate fettor s |ROC Delh India Cradit) under the Actand inexercsa of porwers conferred undes Section 13 (12] of the Act read with e e e e s

Haput UtlacPradesh, Intia - 245207, nicorporaled | regisiered the Rule 3, issusd Demand Notica(s) under Secion 1342} of e Act, calling ugon e lafowing ihistdioe e : it

Properly Address: A Residential House| (5 [Comceate Mentity No. / Limited Liabdity  |L271000L2015P TC280585 Biorroren|s) 1o regray the amount menbioned in he respecive notoels) winin B0 days from the date of NOTICE REGARDING TRANSFER OF EQUITY SHARES & DIVIDEND

Ho.174 (area 124.44. Sqyrd. le. 104.08
[sgmir), Situated Al Vill. Himmatpur, Pargana E
& Tahsil Garh Mukteshwer, Dizi. Hapur [ULF)
LAN Mo, GH/HPR/HAPL, ADDOD0DDETS. 5
Whaoreas wide Ordor daled 04.04. 2026 passsd '
by Chief Judicial Magisirate Disirict Courl,| |]7
Hapur, Ullar Pradesh, the physical possession| ||
of the property being All that pieca and parcall | [
of e A Rezidential House No.174 (Area

recaipt of the said natice. The undersigned regsanahly balieves that bomower{s) =lare syoidng the
sardce of the demand naticers), therefare the senvos of ralice |15 being effeced by afcalion and
pubicesion as per Aules Thecondants of demand nalics|s] ane extrecied herein below
Demand Notice
DalEamm
IEI Fiay EI]H Rs. 34581, TELOD (Rupnes
Thirty Four Lakhs Eighty Two Thousand
Seven Hundred Elghty Three Only} as on

| Menlification Na. of corporate deblor
o (Metidrass of Ibe registered alflice and Khasra Mo-TE1G, Gag Mo.-0d4, Mandka Industnial
{principal affice {if any} of corparate debbar | Area, Wast Daki, New Dehi, Delha, India. 110041
: |In5l:='r.wanc]r commancamant dale in 0 Juna 2026, whareas tha order was upioaded. |
irespect of corporate dabiar MCLT wedsite on 05" June 2026
- |Estimated data of cioeure of insolvancy |30 November 2028
|resalubion pracess
. INama and registration number of the
insaivency professionsd acting as interm

TO INVESTOR EDUCATION AND PROTECTION FUND (IEPF) AUTHORITY

Shareholdars ara hereby informad that purssuant ta the prowvisions of Saction 124 af the
GCampanies -Act, 2003 (the Acty and |mvesior Education and Profeclion Fund Authority
thccaunting, Aol Transtar and Rafund) Rules, 2006 ('the Rules), 5 amended, the dividend
declared Fr 1be fieancial yaar 2008-18, which remamed urciemoed Tor & penad ol sewn
corEsetutive vears is reguired 1o be ransterrsd by lhe Compaay ta the [EPF Aulthorty, The
COMFESpaning shares: on which dindend ek remainsd  unchilmsd for a4 perod of Seven

Wama of the Borrower(s)

e

1, BRIGHT HOMES
2. BANEEV BATRA
3, SANGEETA BATRA

rEw s

Sumit Shukla
IBE| Meqiztration Mo -

Ml . . . consaculive years will also be transterred to the Derat Account of [EPF Authority In dcoardance
—— s oane IR anu), SRR ||_jmoniion probationgl [0 H1PR 00 1P NOCUGAI 201714410550 ; E’Eﬁl?:ﬂ“gﬁgﬂn ez wah the p:gcﬁ;r&s.sﬁ ot in the Aules %
Vill. Himmalper, Pargana & Tehsil Garh Ig Addrass and e-mail ol the intenm . :uiaress. B-4/702, Krishna Agra Gardens, Piot No L;i-hl- 173021 310595548 , : : ;
T Mukteskwer, Disl. Hapur (U.B) BOUNDED BY: |resolution professional, as regizared with |7 Vaibhay Khand, Indirapuram, Ghaziabad - : in L;|3-|r||:'.I|ar-cE with the various ruqmrumenl:%: lsei aul ‘||1E. Riulas, the Camgany has
“ East:- House of Manavvar, West:- Road 12 lthe Board HHOTE Description of Immovable Property Martgaged commuricated {o e concered shareholders individually. The details of such shareholdars along
— Feel, North:- House of Vikrant, South:- House| || | Email: sumit_shuklai@redifimail.com ALL THAT PIECE AND PARCEL OF D.DLA. BUALT UP LIG FLAT NQ. 25D, IN POCKET DG, ON with the Foli Number/DP (0 & Gliort 10, shares and dividend lfabse 1o be transterred 10 IEPF are
fo=] al Irfan. kas been taken over by M/'s Hinduja) | [y {Addrass end e-mail b ba Used for Carrespandenca Address THIRDI FLOOR. CATEGORY SFS-, SITUATED AT VIKAS PURI, NEW DELHI- 110015 dpfaaded on the Company's websile at wiw, Dmae. com/myesion
fun:lnn Finance L’r.d. 0On 03.06. 2026, _ c:r;:,.md]'me wilh the interim resoluticn gmiir-}?:ﬂ;n;j'e; '%[ﬁ [-Tram, Plot Mo A-d0, 1. TAZA Hi TAZA 20 May 2026 Rs. 7,261,674 00)- (Rupees in this ragasd, pleasa rinte tha fofawing:
h 8, 1. Mr. Abuzar All....Borrower 2. Mrs, Sajida proShnd i 2. SHEELA DEVI Seventy Two Lakhs Sixly One Theusand i In cass you hold shares in physcal form: Dupbcate share certificatz(sy will be msued and
i Sajlda (Co Borrower). H No. 652 Dehra, Mg e Process emai address: clrp. bl gmail com 3. SEWA LAL YADAV Six Hundred Seventy Four Only) as on -
[r—— = = Tr ; my ¥ transferred b [EPF, The prigingl share cenificateds) registersd in your namess) and held by you
Rad, Dehra, Dehra Mg Road, Urban, Hagur| | |11 [Last date for suomissonof dams. ___ [70 Juned026 | 4, LEGAL HEIR - [AJRAHUL YADAV THROUGH 06-05-2026 it ioalh cenaslis
ﬂ Uttar Pradesh, India - 245301, Also Al Property| | 17 |Classes of credsors, if any, under clause | As per e niomiatan avalanle at present, e TS UNKNOWN LEGAL HEIR [B/SHEELA DEVI : :
[ — | Address: A Residential House, Bearing Parl O i) of sub-secton (64) of sectian 21, Corporabe Debtor does not have Clags of {0 RAHUL YADAN BEING LEGAL HEIR [C) b. In case you hold shares in electronic foom: Your camat sccount will ba debitad lor the shares
Khasre Mo, B8, Areg 128.62 EI]. Yards, la. E-EIE:EF'.EFIEd b‘p‘ 1Fsa irdarim resaluficn Cradilons SEWA LAL YADAY FIO RAHUL YADAY BEING lakibe for transder 1o the IEPE,
[ = = 107.58 Sq. Meter, Sitwaled Al Village :ur-:lﬁassunal i . : LEGAL HEIR The concernad sharehoiders ane requestad o encash the unclsimed dividands, i amy, by making
[ —] ::;&lr;?:u;.;ﬂ:sp:frqm Dasna, Tehsil Hﬂiﬁﬂi E‘E:acltv::gj T;J::Zs;mals E—z ;Zr@h: Sjﬂﬂ;:i a:;'ihféﬂﬂf"' e LAN - 173001511458887 an apglication to the Registrars and Transfer Agent by August 31, 2026, In case the Company
L {F 5 1 | g 00a i nay =5 O FIT ; X : i ; B ’ : b ] . idl datea ih
(oW - LAN No. GH/HPR/HAPU/ADDODDOTTT Represantative of crediiors in & ciass Craditos Description of Immovable Property Morigaged I does ol recelve any commumcation from:iha corcamed sharebeiders within the said data, the

Lampany shall, with & wiew (o comply with the regirements sel oul undes the A2 and Hules.
franester the shares b e IEPE, a5 par the prodedurs et oul i bhie Sukes by s due date, silhout
any further notice

Pleaza nate that no claimes shall li2 apainst the Compamy in respect of shares and unclaimad
divitends {ransferred o hea IEPF Autharily and the future dividends, i any in raspect of the shares
translerred. The shamsholders may claim the dividend 2nd eorresponding shases transterred o
e AEPF inciuding a8 benelis dccruing on such shares @ any, Trom the IEPE Authorilies albes
Follawiing the procesdune prescrbed in the Bues and the same 15 dvulable al IEPF wabete (0.,
WY, $EDE.00Y.N

Pursuant ta SEBI Gircular SEBFHIMASDMIREE-PoD- 1A TIRZ02337 dsted 1603 5023
oG again e request (ha shanshioklers holkling shares i fhe physical Torm o kirdly updals fhes
PAN, Mormanation, Bank & piher KYG Detads, if not done already, Tor processing. any sendce by
RTA of the Company Le_ Link Inbems india P, Lid. The procedun 1o be folowed in this regard is
awadanle on e Lompany's -webeste al wahy om0 COrminsestor, The sharghalders hokding
shares in phesical formean also reduesied 1o dematerialize thes hobding In the Company or &
seamiess ransfer of sacunties & future,

In case sharehobders nead any IMprmation camlication an subject miattar, they may writs b o
comtact gur RTA L., MUFG Inteme Inds Privabe Limited, Nable Hegls, 15t Foor, Fiot NH 2 C-1
Block LSC, Mear Savitri Market, Janakgpuri, Mew Defhi-110058, Tel. No.: 011- 49411000, a-mal
gl P o mpns: malg.com alomg with I'EI:|h-fE!-'J etz in all your communications L& 1, Mame af
the Company; 2. Folio No. or DP and Clien 1D; 3, Mame of sharehodder; 4, Contact Mo, 5, Emed ID
Aisn provade sedf-attested KYC documents of the sharehoider like PAN, cancelied cheque leat
along with katest utility bill 25 acddress proof

ALL THAT PIECE AND PARCEL OF BUILT UP FREE HOLD-SHOP BEARING MO A-1126, (SHOP NG
1126 BLOCE-A), LAND AREAMEASURING 13 54 50 METERS, FROM BOTTOM TOTOPWITHITS
ROOF RIGHTS LIPTD SKY, SITUATED AT MEW SUBZ MAMDI, AZADPUR, DELHI-110033
BOUNDRIES NORTH EAST GALI 20 FTWIDE, 30UTH WEST. OTHER SHOP, S0UTH EAST. Gall
TFTWIDE. NORTHWEST, SHOP NG A 1127

The borpwen's] are haraby sovised to comply with the deman i nofce(s) end o pay the cemand amaunt
mantioned tharain and: harenabave wilhin BJ days from-the data of this publcalion fogalbear wish
applicable interest, additional imerest, bounce changes, cost and axpenses HiF the Sate of realzation of
paymant. Tha bormwens) may noda that SMFG Inda Lredit is & secured craditor.and the Joan faciity
awaled by the Boerower(s) is.a secured debt agamst the immovable propestyproperies being the
secuied astalls) mortgaged by the boroweris).

In the evant bomrower(s] ane faded to discharge their liakbditias in full within fhe slipdated time, SMFG
Iredla Gradt shad be arditked (o axeniss all the rghis wder Section 1304) of the Aot o Bake possession of
th =ecurad sssebs) including but nof limibed fa fransfer the sama by way of sale ar by imeoking ey other
rémedy availabie under the Act and (b Rules thereundér and realize paymend, SMFG India Credits also
emporaeied fa AT TACH ANDYOR SEAL tha secured assalis) befare enforcing the night to 23k orfransfes,
Subseauent 1o She Sake of the secured asiells] SMFG Indi Credil alse hasa night b nitlale sepaate
legal procaedings $a mecover bie belance dues, n caza fie value of e modgacad propares is
insiffcient o cover e dues pavable to the SMFG. Incka Credt This memedy is in addifion and
indepandantalak the othar rameadies available \o SMFG Indis Credil under any other e

The ailentian of the bermowan(s) is imdbed 1o Secfion T348) of the Act in respect of ime aveilable, o
radeam e secured assals and furlhar - Section 1313} of fhe A, wheseby tha borowens)h are
rasirained prohibiled from dispaging of o dealing with the zacurad assed{s) or fransfamring by way of
sale, |ease or olhenwiza (ofher than in e ordinary couwrse of business) any al he sscuned assels),
without pice written consent of SMFG Inda Credit and non-compliance wish fhe shave i en offence
punishable under Seclion 29 of the-said Act The-copy of [he demand nolice & available with the
undessigrad and the borrowens) may, iFthey so dadire, can caliact tha seme from he endersignad on
army warkirg day durng normaaMoehours
Place: Dafhi

| Three namas for each dass)

Whereas wide Order dated 18.04.2026 passed
14 j{a} Relevant Foms and

by Chiel Judicial Magistrate Districl Gourl,
Mearud, Utiar Pradesh, the physical possession
ol the property being Al that piece and parcel of
i.e.” A Residenfial House, Bearmng Parl of
Khasra Mo, B8, Area 128.62 Sq. Yards, ic.
107.58 3q. Meter, Silwated al Vilage
Narayanpur Baska, Pargana Dasna, Tehsil
Dhauviana, Disirict Hapur BOUNDRIES Eash:
Proparly of Gifler, West: House af Shahnawaz,
Morth: Land of Shabbir, Sourth: Road 20
Feel*"." has been taken over by M/s Hinduja
Houwsing Finance Lid. on 04,06 2026,

The borrowers in parlicular and the public in
general are herehy eaulioned not Lo deal with
the property and any dealings with ihe
property will be subject Lo the charge of M/s
Hinduja Hnuaing Finir:r.a Lid.

(@) Felevant Formsare avalable al
(b} Delsils of sulharized represantalives  [hipsibbi govin'erdhomaidawnlcads
ara availabia at: ib) Authonzed Rearesentalive — Mot apalicable
Mehice B hesedy giian Sal he Mational Gompany La Fritimal, Mew Dehl Bench VI has ordered he
comimencament of  corparate ngelvency resolufion process of the BLO METALAKD ALLCYS FRIVATE
LIMITED en G3rd June 2026 whereas tha copy of the orders was uploaded by hie NCLT wehsite on 05th
June 20246
The creditcrs of BLO METAL AND ALLOYS PRIVATE LBITED, are herely called upan ba submil Beir
claims with prool on or before 170 June 2028 1o the Infsrim Resclution Professional at tha acdress
manfoned againsd entry Mo, 10.
Ther financial craditors shall submit $heir claims wilh proof by alaclranic means only, & other crediars
may sitim the claimeswilh proafin persen, by posd o by sleconic maars.
& fnancy cradilor belonging 1o a class, a5 listed against e enlry Mo, 12, shall ingcale is Choice of
ailhorzed repessentalive from among Fre e nsalency professionals listed against enlry Ko 1310
#c! as authorized nepresentative of the clags [Not Applicabas] in Fam CA
Submisgion of faise o misfeading peoafs of clalm Sha atiract penalfies
Kame and SHonature of Infenm Resclutian Prafessional | Surdt Shukls
IRBI Regigtration Ko - [BEVIF&{0EIP-MI006 201 T-1 A1 [5ED

Date and Place: 05th June 2026 at Noida AFA Valid 1l 31.12.2026

Fead i Lend

THE BUSINESS DRILY

& FINANCIAL EXPRESS

Autharisad I'IF' zar I'- HI"JLJlfl L [1IE> JH'.: FIKARCE LERITED

For and on behalt of Omaze Limited
Sudl- Authorizad Officer

SMEG INDIA CREDIT COMPANY LIMITED

Date: E=-June=-2026

Sdi-
O 8 R Srikania
Company Sacretary & Compiiance Dficer

Placa: New Delhi
Dizte: June 05, 2026

ARMB: West Delhi, Second Floor, Vikrant Tower,
Rajendra Place, New Delhi - 110008
e-mail: cs8334@pnb.bank.in

punjab national bank SALE NOTICE FOR

...the name you can BANK upon!
(A GOVERNMENT OF .WDM UNDERTAKING)

SALE OF IMMOVABLE
PROPERTIES

E-Auction Sale Notice for Sale of Immovable Assels under the Secuntisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (B) of the Secunty Interest (Enforcement) Rules, 2002.
Mobica is haraby given to the public in general and in parficular to tha Barrower({s) and Guarantor(s) that the betow described immaovable properties morigagad /charged to the Secured Craditor, tha constructive/physical! symbolic possession of which has baan taken by Authonsed Officer. of the BankiSecurad Cradifor, will be sold on “As is where is”, “As is what is", and
“Whatever there is" on tha date as menfioned in the table herain below, for recovery of its dues due io the Bank! Securad Creditor from the respective Bommowen|s) and Guaranton(s). The raserve priceand the eamest money deposit will be as mentioned in the tabla below against the respective properties
SCHEDULE OF SALE OF THE SECURED ASSETS
N dame ﬂf thE BFE nCh Bl ﬂFsﬁiT:l:EH; :E?E:ngm 13aer {A) RESERVE PRICE Details of the
DESCRIPTION OF THE IMMOVABLE pDATE Time | ereumbrances
Sr Name of the Account B) OUTSTANDING AMOUNT AS ON PROPERTIES / (B} EMD OF known to the
9 Mame 8nd Addrossas of 1he C) POSSESSION DATE UIS 13(4) OF SARFESIACT2002|  ay\ER'S NAME (MORTGAGERS OF PROPERTY (IES)) | (C)Bid increase Amount | E-AUCTION [ Securedcrecitors
D) NATURE OF POSSESSION SYMBOLIC/
Borrower/Guarantors PHYSICAL! CONSTRUCTIVE
1. | ARMB: West Delhi (A) 07.05.2022 Residential Plot/House No, 65, area measuring 700 Sq. yds. Or 585.28 S, A) 2.43 Crote 23.06.2026|  NOTHKNOWN
Wis Anand Enterpeises [Tiroughiivs Propristor. Sh AmsitAnand) PlotHo. 26, New Roshanipura, Vikage Nafgican. Now Det (B) Re 2,70,13,297.86)- as on 30.04.2022 Mirs, Part of Khasra No. 430/2 situated within the Old Lal Dora Abadi Deh A at 11:00 AM
Also At 512,513 Block, Old Reshanpura, Nagafgarh, New Dethi- 110043 ikl (1908-09) of villa Sl ; (B} Rs. 24,30,000/-
: ge Mew Roshanpura, Tehsil Najafgarh, New Delhi to 04:00 PMI
S et o Aeton Anansl [P feptiotoeaf i Aed =erprises) S standing in the name of Smt. Meena Wio Sh. Hawa Singh (C) Rs. 2.00 lakh %
512,211 J Block, Old Roshanpura, Najafgarh, New Deshi - 110043 (D) Symbolic L : y
AlsoAt: Plot Mo 28, New Roshangusa, Village Nagafgarh, New Delhi AlsoAt: 72, D Block Parl—2, Roshan Vihar, Najafgarh, Delhi
Smit. Meena Wio Hawa Singh (Guarantor/Mortgagor of Mis Anand Enterprises) 72, D Block Part - 2, Roshan Vihas, Majafgarh, South West
Dralhi-110043 Also At: GF Plot Mo-T2, KhNo. 352, Roshanpora-li, Pole Mo, E-0874, MNaiafgarh, Defh- 110043
Adso Ak House Mo, 65, Khasra o, 43012, Village New Roshanpura, Najafgarh, Naw Dalhi
3 J:Um:i:ﬂw“‘:u::lihi oL Ptk Do BT7E Gotind Pl Bl steilish el 41iks (A) 30.08.2022 1. All that part & parcel of the property being Plot No. 36, Sector-29, HUDA (A) 7.66 Crore 23.06.2026 NOT KNOWN
s Riviera Textiles .[Throug rector . Grou r. Eastof Kailash, Delhi - ndustrial A hase-l. Pani ana-1 own h. Vi ;
Also at: (a) Piot, No. 111, Sector-29, Part-), Industrial Estate, Huda, Panipat, Haryana-132103 {b) Plot. No. 112, Secior-29, Part), Industrial (B} Rs 10,83,24,166/- as on 31.08.2022 Lmzm Sl L T L B T (B) Rs. 76,60,000/- at 11:00 AM
Estate, Huda, Panipat, Haryana-132103 (¢} Plot. No. 96, Sector-29, Part4, Indusirial Estate, Huda, Panipat, Haryana-132103) () 18.12.2025 (C) Rs. 2.00 lakh 1o 0400 PM|
Sh. Vivek Gupta (Director'GuarantoriMortgagor of Mis Riviera Textiles Pvt, Lid) HNo.7, Urban Estate, Sector -11, Phase-l, Huda, (D) Symbalic
Panipal, Haryana- 132103 Also At: (a) 8178, Ground Floos, East of Kailash, Delhi — 110065 (b) Plot. No. 111, Sector-29, Part-l, Industrial .
Estale, Huda, Panipat, Haryana-132103 (¢) Plot. No, 96, Sector-29, Part-l, Indusinial Estate, Huda, Panipat, Haryana-132103 2.Al ﬂl?’t part & parcel of the pr operty being Plot No. 111, Sactor-29, HUDA [A) 8.63 Crore
S Prema Gupta (Director/Guarantor of Mis Riviera Textiles Pt Ltd) Industrial Area, Phase-, Panipat, Haryana-132105 owned by Wa Vivek | sy pe 86 90,0001
H.No.7, Uirban Eslate, Sector-11, Phase-|, Huda, Panipal, Haryana- 132103 Enterprises through its Proprietor Sh. Vivek Gupta
Also At: (a) BATS, Ground Floor, Eastof Kailash. Delhi— 110085, (b) Plot. Mo. 111, Sector-29, Parl-, Industrial Estate, Huda, Panipat, Haryana- (C) Rs. 2.00 lakh
132103 (¢} Plot. No. 96, Sector-28, Parl-l, Indusirial Estate, Huda, Panipat, Harnyana-132103
Mis Vivek Enterprises (Prop. Sh. Vivek Gupta) (Guarantor of W's Riviera Textiles Pvt. Ltd) Piot. No, 111, Sector-28, Panl, Industrial
Estate, Huda, Panipal, Haryana-132103 Also at- (a) Plot. No. 112, Sector-28, Part-l, Indusirial Estata, Huda, Panipat, Haryana-132103 (b)
Plot. No. 96, Sector-29. Part-|, Industrial Estate. Huda, Panipat, Hanyana- 132103
3. | ARMB: West Delhi (A} 10.04.2023 1.All that part & parcel of the property Built up residential immovable (A) 44.20 Lakhs 23.06,2026 MOT KNOWN
Mis Linique Era Promotors Private Limited through it's Directors/authorized representatives B} Rs 5,50,00,175.18)- as on 31.03.2023 property at 2nd Floor (Without ReofiTerrace right), but with common stair B| Rs. 4.42 000/ at 11:00 AM
RZ-D-3201, GaliNa- 09, Palam Dabr Rosd. Mahavir Enclave, South West Delhi, Dedhi-110045. 1 Ll et case right of Property bearing no RZF-157, land area measuring 89.47 sq, (B) Rs. 442,000/-
Also at: RZ- 744 A, Gali No 180, Sadh Nagar ZT Palam Colony, New Delhi- 110045, Also at: E 245, Gali No 18, Sadh Nagar. Palam (C) 18.07.2023. mirs.. ourt of khasra no. 750/99, situated in the revenue estate of village (C) Rs. 0.50 lakh to 04:00 PM)
Colony, New Dethi- 110045 Also at: Flal 150, Rosewood Apartment, Sector 14, Dwarka, Delhi 110078 Also at: A-64, Seclor 7, (D) Physical Masirpur, Delhi State Delhi, Abadi known as Gali No. 3, Mahavir Enclave,
Ramphal Chowk, Dwarka, New Delhi- 110075, Mew Delhi-110045 standing in the name of Shri Brij Mohan Sharma vide
Smt. Rubi Wio- Late. Shri Brij Mohan Sharma (LRs of Late Shri Brij Mohan Sharma-Mortgagor as well as one of the Directors sale deed registration no 10314 registered on 08/12/2009.
of M/s Unigue Era Promotors Private Limited) E 245, Gali No 18, Sadh Nagar, Palam Colony, New Dethi- 110045 = ;
Also at: RZ- 744 A, Gali Mo 180, Sadh Nagar 7T, Palam Colony, New Delhi- 110045, (A} 10.04.2023 2. All that part & parcel of the property being WZ-232, area measuring 250 (A} Rs 368 Crores
Also at: E 245, Gali No 18, Sadh Nagar, Palam Colony, New Dethi- 110045 (B} R 5,50,00,175.18/- as on 31,03.2023 5q. yard (out of total area 300 sq. yd.), bearing khasra no. 7011413, situated :
Shri Om Prakash (Director/Guarantor) Flat Ne- 150, Rosewood Apartment, Sector 14, Dwarka, Delhi- 110078 5 31,0320, ?;::;T;ﬁ:: ';lam ’:i*;id;;?‘;m“r::;&ﬁ:nf*ﬂ;‘;}“‘; ;::‘:r:’; (B) Rs. 36,80,000}-
Also at: RZ- 744 A, Gali No 180, Sadh Nagar £T, Palam Colony, New Delhi- 110045, (D) Symbolic on31.12.2013 (C) Rs. 2.00 lakh
BRIEF TERMS AND CONDITIONS OF E-AUCTION SALE: The sale shall be subiect o the Terms & Conditions prescabed in the Security Interest{Enforcement) Rutes 2002 and to the following further conditions,
1.The auction sale will be “online through e-auction” portal https:ifbaanknet.com, 2, Platform (hitps:iibaanknet.com) for e-Auction will be provided by e Auction senvice provider M's PSB Alliance Pyt, Lid. having its Regisiered office at Unit 1, 3rd Floos, VIOS Commercial Tower, Near Wadala Truck Terminal, Wadala East Mumbai-400037 {Helpdesk Number +81 8201220220,
Email Id; support.ebkray@psballianes.com). Theintending Bidders! Purchasers are required io participate in the e-Auciion process al e-Auciion Senice Provider s websde hitps:baanknet.com. This Senvice Provider will 3880 provide onding demonstrationd fraining on e-Auction onthe porial. 3.The Sale Mobce confaining the Gensral Terms and Condifions of Sale iz avafable |
published in the following websites! web page portal, (1) hitps:fbaanknet.com (2) www.pnbindia.in, 4 Payment of sale consideration by the successful bidder to the bank will be subject to TDS under Section 194- 14.0f Incomea Tax Act 1961 and TDS is o be pasd by the successful bidder only at the tme of deposit of remaining 75 % of the hid smouwnt / fll deposit of BID amount..
5.The properties are being soid on "AS 1S WHERE IS BASIS" and “AS 15 WHAT 1S BASIS™ and "WHATEVER THERE |5 BASIS". 6.The parficulars of Securad Assels specified in the Schedule herein above stated fo the best of the information of the Authonzed Officer, but the Authanzed Officer shall not be answerable for any error, misstalement ar omisson in this
prociamation., T.Motice under Section 13(8) of the SARFAESIAct, and with Rule B{6) of the Secunty Interest (Enforcement) Rules, 2002 has been issued inall the above cases 8. Fordetailed term and conditions of the sale, please refer hitps:\/baanknet.com & www.pnb.bank.in.
STATUTORY SALE NOTICE UNDER RULE B{6) OF THE SARFAESI ACT, 2002
Date of Publication: 06.06.2026, Place : Delhi AUTHORIZED OFFICER, PUNJAB NATIONAL BANK

ASSET RECOVERY MANAGEMENT BRANCH SOUTH DELHI,
4TH FLOOR, 7, BHIKAJI CAMA PLACE NEW DELHI-110066 EMAIL: cs4168@pnb.bank.in

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-Auction Sale Notice for Sale of Immovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 () of the Security Interest (Enforcement) Rules, 2002.
Nolice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the befow described immovable properties mortgaged /charged to the Secured Creditor, the constructive/physical! symbolic possession of which has been taken by Authorized Officer of the Bank/Secured Creditor, will be sold
on ‘As iswhere is”, " Asiswhat is”, and "Whatever there is” on the date as mentioned in the table herein befow, for recovery of its dues due to the Bank/ Secured Creditor from the respective Borroweris) and Guarantor(s). The reserve prica and the eamest money deposit will be as mentioned in the table below against the respective

qma‘}emﬁé'as .pun]qb national bank

the name you can BANK upon!

{4 GOVERNMENT OF INDIA UNDERTAKING)

properties. SCHEDULE OF SALE OF THE SECURED ASSETS
] ] E) Dt. Of Demand Motice w's 13{2) of A] Rezaerve Price Datalis of the Nane &
RAER e EE) A AT Description of the Immovable FEARFAESI ACT N2 (Rs. in Lacs) bt | Bt s
i Name of the Account Properties Mortgaged)/ on date of NPA oy D”'f:';F“ME known to the of Authorized
HI:I-. 0 's N G) Possession Date w's 134) of } E-AUCTION secured Officer/
: Name and Addresses of the wners Name SARFAES! Act 2002 P — creditors nodal Officer
Borrower/Guarantors Account (mortgagers of property) 5,,m”g..,‘;‘:::;Eg:;ﬂ;?::tﬁz““ Amount
1. | BO:Hauz Khas (056210) Commercial Property being service Apartments E) 27.01.2022 A) Rs.163.10 lacs 25.06.2026 There is no Mr. O.F. Bhalotia
Mis KYK TRADERS Alc No.0562101B0000003E, 0562101B00000047, 05624011000467, 05627121000020 No.903 & 903A, 9th Floor, having built up area 68,56 F) Rs.472.27 B) Rs.16.50 lacs 11.00 am SA pending | Ph.: 9453035426
Address: KYK Traders House, Proprietor Anil Goyal, Mo 116, Khasra No #15, st Floor, Shiv Mandir, Village Alipur, Deini 36 Also At | ¢q mirs without roof /terrace right of the unit bk furthar int .l & Other ch S to 04.00 pm stay on sale
Shiv Charan S/ Bisnember Dayal (Guarantor) Piot No 9. Knasra No. 34872, st Floor, Gali Na 01, Punjabi Colony, Mamoar Pur, North West | iy ated at commercial complex & Hotel Radisson 5 plus further interes i C) Rs. 1,00,000/- of property
Dalhi, Dethi 110040 Also At Shiv Charan Sfo Bishember Dayal (Guarantor) Service Apariment No 903 & 89034, Hh Floor Commercial Blu on Plot No.d, Dwarka City Centre, Sector-13 G) 21.07.2022 :
Complex Hotel Radission Blue, Plot Mo 04, Dwarka City Center Seclor 13, Dwarka New Delhi-110078 Also At Al Goyal Propriator KYK 5 s : H) Physical The subject
Traders, Goyal Communications Shivpawawsie Road, Delhi-110035 Abso. At Shiv Charan S/ Bishember Dayal {Guarantor) Naar Metrg | DWarka New Delhi-110078 Standing in the name of ¥ property has
Pillar Ne 415 416, J 2054 Rajouri Garden, Tagora Garden Wast Delhl New Delhi 110035 Also At Shiv Charan S/o Bishember Dayal | Mr. Shiv Charan, maintenance and
[Guarantor) 2015, K&l Basti Bawana Foad |, Marela Delhi=110040 Also At Shiv Charan S/o Bishember Dayal (Guarantor) 512, G Block, other charges of
(ali Mo, 10, Near R Pubic School, Punjabi Cofony, Narela, Defhi-110040 Alsg At Shiv Charan Sio Bishember Dayal {Guarantor52 3 Near mare than Rs. 1
Railway Crogsing Alipur Road, Holambi Khord Dethi 110082 Also At Anil Goyal Proprietor KYK Traders, B34/23, Krishan Pura, Panipal Crore in the form
Haryana 132103 Also At Shiv Charan Sio Bishembar Dayal (Guarantor) 241-242, G T Kamal Road, Bakadl, Narth West Dalhi, Dehi - of dues of the
110036 hovtel.

BRIEF TERMS AND CONDITIONS OF E-AUCTION SALE: The sale shall be subject to the Terms & Conditions prescribed in the Security Interest {Enforcemeant) Rules 2002 and to the following further conditions.

1.The auction sale will be “online through e-auction” portal https:baanknet.com, 2. Platform (https://baanknet.com) for e-Auction will be provided by e Aucion service provider M/'s PSB Alliance P, Lid. having its Registered office at Unit 1, 3rd Floor, VIOS Commercial Tower, Near Wadala Truck Terminal, Wadala East Mumbai-200037 (Helpdesk Number+91 8281220220,
Email ld: support.ebkray@psballance.com). The inlending Bidders! Purchasers are required bo paricipate in the e-Auchion procass al e-Auclion Service Providér's websie htfps:ibaankned.com, This Service Provider will also provide anline demonstration! fraining on e-Auction on the poral. 3, The Sale Notice containing the Ganeral Terms and Caonditions of Sale is avaifable |
published in the foflewing websites! wab page portal. (1) hitps:ibaanknet.com (2) www.pnbindia.in, 4. Payment of sale consideration by the successfid bidder to the bank will be subject o TDS under Section 154- 1Aof Income Tax Act 1961 and TDS is to be paid by the successhiul bidder only at the tirme of deposit of remaining 75 % of the bid amaount | fulf deposit of BID amount.,
5.The properties are being sold on “AS IS WHERE 15 BASIS™ and “AS 13 WHAT IS BASIS™ and "WHATEVER THERE IS BASIS". 6.The particutars of Secured Assets specifed in the Schedule hensin above siated to the best of the information of the Authonzed Officer, but the Authorized Oficer shall not be answerable for any emor, misstatement or omiszson in this
prociamation., T.Motice under 3ection 13(8) of the SARFAES] Act, and with Rule 3{6) of the Security Interest [Enforcement) Rules, 2002 has beenissued in all the above cases 8. Fordetailed berm and conditions of the sale, please refer https:iibaanknet.com & www.pnbindia.in.

Date: 04.06.2026, Place : New Delhi

AUTHORIZED OFFICER, PUNJAB NATIONAL BANK

epaper.financialexpresﬁ.mn‘. .
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Contioued from previous page....,
Prospectus. The issued, subseribed and pald-up share capital of the Company bafore the isgua is Rs. 14,24 62 000 divided into 1,42 46,200 Equity Shares of Rs. 10 | Regulations, 2018, the Red Herring Prospectus has been filed with SEBL. In tarms of the SEBI Regulations, the SEBI shall not issue any observation on the {J!Ie:"|
gach. For details of Capital Structure, see section titted *Capital Structure” on page 67 of the Red Herring Prospectus, Document. Hence there is no such specific disclaimer clause of SEBl. However, investars may refer to the entire Disclaimer Glause of SEBI on page 210 of the Red

NAMES OF THE SIGNATORIES TO THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AND THE NUMBER OF EQUITY SHARES SUBSCRIBED BY THEM: | Herring Prospectus.

Given below are the names of the signatories of the Memorandum of Association of the Company and the number of Equity Shares subscribed for by them atthe time | DISCLAIMER CLAUSE OF SME PLATFORM OF BSE (THE DESIGNATED STOCK EXCHANGE): It is to be distinctly understood that the permission given by BSE
of signing of the Memorandum of Association of our Company: Mohit Bajaj subscribad to 400 equity shares, Neelam Bajaj to 300 equity shares and Malika Bajaj | Limited (" SME Plattorm of B5E") should not in any way be deemed or construed that the contents of the Issue document or the pnice at which the equity sharas arg
aubscrbed for 300 equity shares, For details of the main objects of the Company as contained in the Memorandum of Association, see "History and Corporate | offered has been cleared, solicited or approved by BSE, nor does it certify the correctngss, accuracy or completeness of any of the contents of the Offer documant.
Structure” on papge 148 of the Red Herring Prospectus. For details of the share capital and capital structure of the Company see “Capital Structure” on page 280 of the | The Investors are advised 1o refer to the 1ssue document for the full text of the Disclaimer ¢lause pertaining to BSE.

Red Herring Prospectus. CREDIT RATING: This being a public issue of equity shares, no cradit rating is required
LISTING: The Equity Shares issued through the Red Herring Prospectus are proposed to be listed on the SME Platform of BSE Limited ("BSE"). Qur Company has | TRUSTEES: This being an issue of Equity shares, appointment of Trustees is not required
received an ‘in-principle’ appraval from the BSE Limited for the listing of the Equity Shares pursuant to letter dated April 23, 2026, For the purpose of the 1ssue, the
Designated Stock Exchange shall BSE Limited (BSE). A copy of the Red Herring Prospectus has been filed for registration to the ROC on June 05, 2026 and Prospecius
shall be filed with the RoC in accordance with Section 26(4) of the Companies Act, 2013, For details of the material contracts and documents available forinspeaction
from the date of the Red Herring Prospectus upto the Bid/ Issue Closing Date, see "Material Contracts and Documents for Inspection” on page 279 of the Red Harring
Prospectus.

DISCLAIMER CLAUSE OF SECURITIES AND EXCHANGE BOARD OF INDIA ("SEBI"): Since the Issue is being made in terms of Chaptar [X of the SEBI (ICDR)

IPO GRADING: Since the Issue Is being made in terms of Chapter 1X of the SEBIICDR Regulatons, thereis no requirement of appointing an IPO Grading agency,
GENERAL RISK: Investments in equity and equity-related securities involve a degree of risk and Investors should not invest any funds in this issue unless they can
afford to take the risk of losing thelr imvestment. Investors are advised to read the risk factors carefully before taking an investment decision in this Issue. For taking an
investment decision, investors must rely on their own examination of the Issuer and this 1ssue, including the risks involved. The Equity Shares have not been
recommended or approved by the Securities and Exchange Board of India (" 5EBI™), nor does SEBI guarantee the accuracy or adequacy of the contents of the Red
Herring Prospectus. Specific attention of the investors is invited to 'Risk Factors’ on page 23 of the Red Herring Prospectus.

BOOK RUNNING LEAD MANAGER TO THE ISSUE REGISTRAR TO THE ISSUE COMPANY SECRETARY AND COMPLIANCE OFFICER

GYR CAPITAL ADVISORS PRIVATE LIMITED KFIN TECHNOLOGIES LIMITED HORIZON RECLAIM {INDIA) LIMITED
428, Gala Empire, Near JB Tower, Drive in Road, Thattej, Ahmedabad Registered Otfice: 301, The Centrium, 3rd Foor, 57, Lal Bahadur Shastri Mz Deeksha Thakral

r 380054, Gujarat, India. Road, Nav Pada, Kurla (West), Mumbai - 400070, Maharashtra « Company Secretary and Compliance Officer

| Telephone: +91 87775 64648 Corporate Office: Selenium Tower-B, Plot 31 & 32, Gachibowdi, Financial Khasra no. 9, Dehradun Road, Kear Nirankarl Bhawan, Village - Kumar Hera, Saharanpur, -
Facsimile: 8.A. District, Nanakramguda, Serilingampally, Hyderabad - 500032, Telangana 247001, Uniar Pradesh, India

X = E-mail: horizon_ipo@Eagyreapitaladwisors.in Tel No.: +91 40 6716 2222 Telephone: +91 8171000800;
Capital AdVISOrs  website: www.oyrcapitaladvisors.com D KEINTECH v vl w6, o 266 001 Email: cs@horizonreclaim. com
SLADLY | TR | CROW Investor grievance: investorsEayicapitaladvisons. com Website: www kfintech.com Investor Grievance Emall ld: invastors@horizonreciaim, com
Contact Person: Mr. Mohit Baid Email: horizonrec. ipo@Ekiintech.com; Websile: https://horizonreclaim.corm/
SEBI Registration Number: INMOO0D12810 Investor Grievance Email: einward risckhntech.com Investors can contact the Company Secretary and Compliance Officer or the BRLM or the Registrar to the Issue in case of
CIN: UET200GJ2017PTCO96%048 Contact Person: Mr. M Murali Krishna any pre-issue or post-issue related problems, such as non-receipt of letters of Allotment. non-credit of Allotted Equity
SEBI Registration No.: INROCDODO221 Sharas in the respective beneficiary account and refund orders, st

AVAILABILITY OF RED HERRING PROSPECTUS; Investors are advised to refer o ihe Red Hering Prospectus and the Risk Factors contained therein before applying In the issue, Full copy of | Syndicate Member: GYF Capital Advisors Private Limited, Telephone:. 491 B7775 64648 and the Sub Syndicate Member, Intellect Stock Broking Services Limited, Telephone: +81
the Red Hering Prospectus (s avaable on the website of ihe SEBL at wwwisabi.govin, website of the Company at hitps:/hosizonreclaim.comny’, the wabsite of the BRLM to thedssue at: | 9331805555, 9330350100 and the Registered Brokers, RTAs and COPs participating in the [ssue. Bid-cum-application Forms will also be- available on ihe website of SME Platform of BSE

Wit yrcapitaladvisors.com, the website of BSE SME at wiww beesme. comyPubliclssuesBHP a5 . respectively. Lirmnated and the designated branches of SCEBs, the listof which is available at websites of the stock exchanges and SEBI.

AVAILABILITY OF ABRIDGED PROSPECTUS: A copy of the Abridged Prospectus shall be svailable on the wehsite of the Company, BRLM and BSE SME at  hitps:\hortronreclaim.comy, | Application Supported by Blocked Amount (ASBA): All Applicants iother than Applicants wsing tha LRI machanism) shall mandatarily partecipate in the 1ssue ondy throwegh the 4584 process,
wwrw yrcapitaladvisors. com and www bsesma comPubliclssuss AHP a5, ASEA hoplicants {ather than Applicants usmig the UP machanismih must provide bask account defails and autharization to bock funds @ the relevant space pravidiad in the Apglication Farm
SYHDICATE MEMBER: GYR Capital Advisors Private Limited and the Applicaton Forms that do not contain such details ars lable to ba rejectzd,

SUB-SYNDICATE MEMBER: Inteliect Stock Braking Limited ESCROW COLLECTION BANK/ REFUND BANK, PUBLIC 1SSUE ACCOUNT BANK/ SPONSOR BANK: ICICI BANE LINITED

AVAILABILITY OF BID-CUM-APPLICATION FORMS: Bid-Cumn-Apphication farms can ba ablainad from the Registered Offica of the Company: Khasra no. 9, Debradun Read, Mear Nirankar | UPL UPI Bididsars can also Bid thraugh LIPI Mechanism
Bhawan, Village - Kumar Hara, Saharanpor, - 247001, Uitar Pradesh; Telephone: +-31 B171000800; BRLM: GYR Capital Advisors Privaie Limited, Telephone: 481 87775 64643 and the | Allcapitalized terms used herein and not specilically defined shall have the same meaning as ascribed o them in the Red Herring Prospectus.,

On behalf of Board of Directors

FOR, HORIZON RECLAIM [INDIA) LIMITED

Sd/-

Place: Saharanpor, Uttar Pradesh, India s, Deeksha Thakral
Date: June 05, 2026 Company Secretary & Compliance Officer

Disclaimer: Horizon Beclaim (India) Limited is proposing, subject io appicable statuiory and reguiatory requiremenis,; receipt of requisite approvals, market conditions and other considarations, o make an initial public offer of ifs Equity Shares and has filed the RHP with the Registrar of Companies, through the elecironic portal at Mip:Swww.mea.gov.in on June
05, 2026 and thereafter with SEBI and the Stock Exchange. Full copy of tha Red Herring Prospecius is available on tha website of the SEBI at www.sebl.gowv.in, website of the Company at htips2/hofzonreciaim, comy', the website of tha BRLM to the Issue at: www.gyrcapitatadvisors.com, the website of BSE SME af www comPublict ‘BHPaspy
hltps:fwwwi nseindia.com/emergefindex_sme.btmrespectively. Any potential investors should note that investment in equity shares involves a high dagrae of sk and for details relating to the same, please refer to the RHP including the section titied “Risk Factors” beginning on pape 23 of the Red Harring Prospectus.

The Equity Sharas have not been and will not be registered under the U5, Securities Act of 1933, 45 amended or any state securibies laws in the United States, and unless so registered, and may not be issued or sold within the United Statas, except pursuant to an exemption from, or in a transaction not subject to. the registration requirements of the Securities Act,
1933 andin accordance with any applicable U.5. Siate Securifies laws, The Equity Shares are being issued and sofd ouiside the United States in "offshore fransactions” i raliance on Begulations undarthe Securities Act, 1933 and the applicable [laws of sach jurisdiction where such issues and sales are made. There will be no public offering in the United States.
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